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(Shri Shridhar Wasudeo Dhabe)

for leave to introduce a Bill to pro-
vide for the regulation and abolition
of deposits and fees and for matters
connected therewith.

The question was put and the motion
was adopted.

SHRI SHRIDHAR WASUDEO DHA-
BE: Sir, I introduce the Bill.

THE UNIFORM PAY SCALES BILL,
-- 1982

SHRI SYED ISHAHABUDDIN (Bi-
har): Sir, I beg to move for leave to
introduce a Bill to provide for uniform
pay scales for public servants of vari-
ous categories.

The question was put gnd the mo-
tion was adopted.

SHRI SYED SHAHABUDDIN: Sir,
I introduce the Bill.

THE CONSTITUTION (AMEND-
MENT) BILL, 1982

(To ameng article 347)

SHRI SYED SHAHABUDDIN (Bi-
har): Sir, I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

The question was put and the

motion was adopted.

“"SHRI SYED SHAHABUDDIN: Sir,
I introduce the Bill,

——

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1982

to amend sections 21 and 22 of Act
43 of 1951)

SHRI J. P. GOYAL (Uttar Pradesh):
-Sir, I beg to move for leave to intro-
duce a Bill further to amend the Re-
presentation of the People Act, 1951.

- The question was put and the
motion was adopted.
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SHRI J. P. GOYAL: Sir, I introduce
the Bill

THE CONSUMERS PROTECTION
BILL, 1982

SHRI SYED SHAHABUDDIN (Bi-
har): Sir, I beg to move for leave to
introduce a Bill to provide for statu-
tory protection to the consumers of
goods and services and for matters
connected therewith.

The question was put and the

motion was adopted,

SHRI SYED SHAHABUDDIN: Sir, I__
introdhce the Bill,

—_—

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL,
1982

(to amend sections 13-A, 13AA ard
13B of Act 43 of 1950)

SHRI J. P. GOYAL (Uttar Pradesh):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Re-
presentation of the People Act, 1950.

The question was put and the
motion wag adopted.

SHRI J. P. GOYAL: Sir, I introducc-
the Bill,

—

THE CONSTITUTION (AMENDMENT)
BILL, 1982

(insertion of new article 16A4)

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Let us now take up
further consideration of the motion
moved by Shri Shiva Chandra Jha cn-:.
the 9th July, 1982. )

Shri Sankar Prasad Mitra. -

SHRI SANKAR PRASAD MITRA
(West Béngal): Mr. Vice-Chairman, I
appreciate the spirit which has prompt-
ed my esteemed friend, Mr. Shiva
Chandra Jha, to move this Amend-
ment Bill. And because 1 appreciate
the spirit, Sir, I am of the view thaf,
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this Bill might have been circulated
: under Rule 25(2)(g) of the Rules of
Procedure of this House for eliciting
public opinion, at any rate to create
mass consciousness for a total mobili-
sation of the total manpower of this
country. Mr. Jha wants that the Right
to Work should be included in Part III
of our Constitution—in the chapter on
Fundamental Rights. Sir, we are 2ll
anxious that the maximum e¢mploy-
ment possibilities should be created
for every able-bodied person in our
country. But, if you want to include
this Right in the chapter on Funda-
mental Rights, the social, economic and
" political structure of the country has
to be altered and, Sir, immediately,
the Union Law Minister would come
up to say that the Judgment of the
Supreme Court in Kesavananda Bha-
rati’s case would stand in the way.
Then, you would not be able to re-
concile, Sir. the proposed article 1€A,
for instance, with article 19(1)(a)(c)
and (g) of the Constitution. The
Right to Work is in the chapler .on
Fundamental Rights in the Soviet and
in the Chinese Constitutions. Probab-
Iy, the samc is the case with the Con-
stitutiong of the East European coun-
tries. But, Sir, we have to appreciate
the context in which this Rizht has
been created in the Soviet and the
Chinese Constitutions. I do not want
to read out any commentaries here cf
any wrifers. But I would onlv refer
to ceilzin provisions of the Constitu-
tions of these two countries from a
book by Shri A. C. Kapur, on “Select
Constitutions”, 1965 Edition,

. I am reading out from page 512 of
this book:

“Article 1 of the
reads:
‘The Union of the Soviet Socialist
Republicg is a socialist State of
workers and peasants”,

Constitution

Then, Sir, I come to page 514:

“All land  its natural deposits and
the principal means of production
are owned by the State and op=z.at-
ed by the people on behalf of the
State.” : '

£ -
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Now, come to page 515 of the bLook.
Sil';

~Article 13 of
reads.

the Constit:it

‘He who does not work neither
shall he eat’. In 1938, Stalin point-
ed gut that work is a matler ot
honour, a matter of glory, w'.| .
matter of valour and heroisim The
Constitution regards work uas o
duty and a matter of honour .m
every able-bodied citizen. In the
capitalist countries, work is a ruat
ter of private decision and choice.
In the Soviet Union, it is a matier
of public concern. All must werk
and work honestly for the benemt
of the citizens.

*There is np place for slucikurs.
loafers and those who live on the
labour of others. Knowledge ani
work have won for the Souiet
Union the reputation of being an
advanced and highly develnped
country. There is ne unemploy-
ment anywhere, either in the
towns or in the rural areas. [t
a unique feature of the Suvic
Constitution, ag in no other coi -
try of the world full em.loment
is constitutionally guarantee:!".”

Come, now, Sir, to pages 527 and 32
very important for our purpose.

“A socialist society cannot ychir
ve the desired results unless lab v
1s Imbued with socialist ideas an<t
a socialist mind. The workers mus’
exhibit a sense of duty in thei
work. Each one should work 1l
gentily for the common benefit. With
oul such free, conscious disciplive
Socialist emulation aiming ot e
fulfilment and overfulfilment '
production quotas in the shorics’
period of time would be impo~ - i
Socilalist emulation in the USST
the mass movement of the woikin
people for high productivity ¢! la-
hour, for the fulfilment and o.rr-
fulfilment of production s
throughout the national econorm ™

- N .



229 Constitution (Amdt.) [ RAJYA SABHA } Bill, 1978 224

[Shri Sankar Prasad Mitra]
Then, it goes on to say:

“Work, therefore, is a duty and 2
matter of honour for every able-
bodied citizen. ‘He who does not
work neither shall he eat’ is the con-
stitutional maxim and an integral
part of the labour discipline code in
the USSR. Payment of work in ac-
cordance with the quantity and qua-
lity of work done by each is another
important rule of labour discipline,
for it increases the sense of respon-
sibility of the workers and encoura-
ges them ty work conscientiously.”

Sir, this is about the Soviet Constitu-
tion.

Now, Sir, let us come to the Chinese
Constitution. The Mao Tse-Tung Cons-
titution has undergone certain chan-
ges recently. But so far as this aspect
of the matter is concerned, both the
Soviet Union and the Chinese Consti-
futions retain this particular Right.
Now, I come to the Chinese Constitu-
tion;

“The People’s Republic of China
is a People’s democratic state led by
the working class and based on the
alliance of workers and peasants. It
estgblishes a people’s democratic
dictatorship that is a system of peo-
ple’s democracy which guarantees
that China can in a peaceful way
banish exploitation and poverty and
build a prosperous and happy soci-
alist society.”

Come to page 592:

“Like the Soviet Constitution
work has been constitutionally san-
ctified in China foo. The Constitu-
tion prescribes that work is a matter
of honour for every able-bodied citi-
zen and guarantees enjoyment of the
right to work by planned develop-
ment of the national economy there-
by gradually creating more employ-
ment and better working conditions
and wages. The State also encour-
ages citizens to take active and crea-
tive part in their work.”

Lastly, come to page 597.

It says:

“Like the Soviet Constitution,
the People’s Republic Constitution
also imposes certain duties on citi-
zens, All such duties carry with
them a constitutional sanction and
the State is enjoined to enforce
them vigorously. The first com-
mandment is that citizens must
abide by the Constitution and the
law, upholq displine at work, keep
public order and respect social
ethics.”

Now, Sir if I may speak from by
own experience, I went to China in
1954 when Mao-Tse-Tung was at the
peak of his power. From the Hong
Kong-Ching border right up to Peking,
I had to travel in frain for 9 days. On
both sides of the railway track, there
were vast areas of land under cultiva-
tion. You would be surprised to know,
Sir, that the cattle populaticn of China
was more or less eliminated during the
Civil War and for all types of work,
even for ploughing we found no bulls
or bullocks, but human beings, We
were taken to dams. Dams were being
constructed, Stones were being cut out
of rocks by human labour. Stones
were being brought on to the dam.
site by human beings. Stones were
being dumped on the dam site by
human beings. Stones were being
fixeq on the dams by human beings. 1
asked Chinese economists: “Why don’:
you import machinery from various
countries” At that time, China was on
very friendly terms with the Soviet
Union, The answer that the Chinese
economists gave me was that if they
imported machinery, they would not
be able to give employment to their
teeming population. T went to the uni-
versities of China, universities in Pek-
ing, Shanghai, Canton and various
other cities and asked the university
authorities whether there was any un-
employment problem.

I meant the educated unemploy-
ment problem in China. They gaid,
“How can there be unemployment? We
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always calculate how many vacancies
will be there at the end of four years
or after 4 years agnd if there are going
to be 100 vacancies, we will admit
only 100 students in the first year ac-
cording to merit so that when they
graduate, they do not have 1o wait
for employment.” Shall we be able to
introduce all these practices into our
country, particularly keeping Article
19(1)(g) of the Constitution intact.
Mr. Shiva Chandra Jha would certain-
ly and quite legitimately ask me,
“What is then your solution? If you
don’t accept my amendment, what is
your solulion? How are you going {o
solve the problem of unemployment in
our country?” Sir, I am too small and
insignificant a person to give an ans-
wer to a scholar like him. To my mind,
the first necessity is the control of the
growth of population for which the
Government is making its efforts. Here
too in the case of control of growth of
population, T can tell Mr. Jha that
China’s success has been remarkable,
Secondly, Sir, Gandhi is a much-
abused person in many circles,

Leave aside his trusteeship theory;
call it Utopia. But what about his
decentralised economy? What about

his view that heavy industry should

be controlled by the State and  the
State alone? What about his theory of
bread-labour, of labour intensive pro-
duction, particularly for consumer
goods? What about his statement in
the ‘Harijan’ on the 23rd March, 1947.
when India was about to attain inde-
pendence? I quote Mahatma Gandhi
himself :

“Any plan which exploited the
raw materials of a country and neg-
lected the potentially more power-
ful manpower was lopsided and
could never tend to establish human
equality.”

To my mind, Sir, having regard to
the Constitution we have given upto
ourselves, this is the best solution of
the problem of unemployment of a
thickly populated country like ours.

[ 6 AUG.
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Sir, the second part of this bill pr
posed by Mr. Jha is the introductin-
in the Chapter on Fundamental Richi
of an unemployment allowance, Si
in some of the democratic countri:.
there are legislations, not Constituti-
nal sanctions, but legislations for
granting unemployment benefils, L.-
look at the position in our count
The latest figures given by the Lal, .
Minister to Parliament are thesc: i
registered unemployed in 1977-73- %7
lakhs. Registered unemployeq on th
31st March, 1982—180.29 lakhs: [ic.

tered educated unemployed on th
31st June, 1981—84.5 lakhs. The tal..
number of unemployed would hi

about 3 crores according to the fisurs:
given by the Government to Parli,
ment, And-if .you want to pav
subsistence allowance of Rs. 500
month which, in this inflationary ma:
ket, i not very unreasonable {he
State exchequer would reauire at -
Rs. 18,000 crores a year. And wheth s
or not the Government is in a nositine
to bear this expenditure is not for -
to say it is tor the hon. Ministey !
answer,

Sir, I have chosen to participat. -
this debate merely to poini out ilv
legal impediments to the adoption 1
the Bill proposed by my esteeni-
friend, Mr. Jha, and also to expe--
my views generally on the conterts .
his bill which I fully appreciate 1.
again. I thank you, Sir.

SHRT AJIT KUMAR SHAR?:
(Assam): Sir, I rise to speak in «ugr
port of the Bill introduced by m: ho
friend, Shri Jha. By introducing th
Bill in the House he has only remuni
ed both the Government and the pen
ple as well as this House of the ura:-
duty of fulfilling the basic abiecti
of the Constfution of India, Now - =
its initial framing of the Constiti.ti
has gone through several amerdm. "
One of the amendments made in 11"
recent past inserted the word oot
list” in the verv Preamhle t- o
Conctitution. After this amendmert
India is a Sociaist, Secular. Demo v
tic Republic., The word “Socialist™ «w.
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[Shri Ajit Kumar Sharma]
earlier absent in the Constitutjon.
Then, Sir, the Constitution has also
passed through another amendment
by which the right to property has
been made an ordinary right, and

not a fundamental right. By yet
another ainendment a set of
fundamental duties of the Indian

citizens has been introduced in the
Constitution. Now the Constitution
lays down certain fundamental duties
for the citizens of this country. Some
of these duties gre: to abide by the
Constitution and respect its ideals and
institutions, the National Flag, and the
National Anthem, to cherish and fol-
low the noble ideals which insipred
our national struggle for freedom, to
uphold and protect the sovereignty
unity  and integrity of India,
to defenq the country and render na-
tional service when called upon to d»
so. Now, there are so many other du-
ties also included here,

Now, in this whole background
Sir, I would like to draw your at-
tention to article 39 of the Cons-
titution in which the Directive Prin-
ciples of State Policy have been enu-
merated. It says, that the State
shall, in particular, direct its policy
towards (a) that the citizen, men
and women, equally have the right
to adequate means of livelihood, (b)
that the ownershim and control of
the natural resources of the commu-
nity are so distributed as best to
subserve the common good, and (c)
that the operation of the economic
system does not result in the con-
centration of wealth and means of
production fo the common deiriment.

Now, Sir, in the context of these
provisions of the Constitution it is
necessary that the rights of the citi-
zens to have adequate means of liveli-
hood in gther words, to the right of
work, must also be acknowledged as
a fundamental right for the Indian
citizens, In this regarg it is said
that in view of the tremendous prob-
lem and the very big population of
the country, even if we included such
a risht in the Constitution it may
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not be possible to implement it ful-
ly. And instances have been given,
for instance. that though we have
promised to provide compulsory free
primary education to the children up
to 14 years of age, even after 35
yvears of Independence we have not
achieved it. Such of these examples
are cited to say that it is very diffi-
cult to implement the provisions
guaranteeing the right to work for
the citizens of the country. We may
put forward these arguments, no
doubt. but when in the national
sphere we put forward such argu-
ments, it only indicates that we have
not yet developed a will to restruc-
ture our society and to build a de-
mocratic  socialist society in our
country, Whenever we hesitate to
perform the logical duties arising out
of the very preamble of the Consti-
tution, it becomeg a matter of regret
for everybody and for the future
generation.

If Mr. Jha’s Bill is accepted and
if this provision becomes a part of
the Constitution, it immediately
makes the Government as well as
the people obliged to think of mea-
sureg of re_ordering the economic gys-
tem as well as the political system
sg that everybody gets not only the.
right to work but alse right to dig-
nity and to a dignified life as a
member of the Indian stream, ’

I must point ocut here that because
of the hesitancy operating in the
minds of our representatives from
the beginning and all those who run
the Government and those who have
been running it for the last 35 years,
they have failed to decide to do any-
thing pocitive for achieving the ends
of the Constitution. If we lock at the
process of economic development as
well as the political developments
in the country, we find that there is
a lack of political will to establish
an  egalitarian soclety in India

We have several Five-Year Plans
and if we go through the five-year
plan documents. we find in every
such document that very sweet words
are mentioned, about establishing a
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society of equal citizens poth econo-

mically and politically, And every
plan document admits real problem
of unemployment, the huge problem

of poverty; it admits that more than
half the population is below poverty
line. But when it comes to suggesting
and implementing necessary measures
for removing this poverty, then we
find a halt in the process,

Now, the Constitution says that
there snou.d not be concentration of
economic wealth in the hands of a
group or an iadividual, Since it is
a directive principle, it does not leg-
ally bind the Government to prevent
such concentration and the Govern-
ment goeg on encouraging concen-
tration of economic wealth in the
country in a particular group of
families, or in a few families in the
whole country and today we find that
the whole nation has been divided
into two classes. One is a nation
consisting of a few families and along
with them, the elite of the country
and the second nation consists of the
poor people in the country, We find
that no steps have been taken except-
ing giving some assurances in words
that the condition of the poor people
will be changed. Excepting that, we
have not done anything. If we accept
this Bill and the right to work be-
comes a part of the Constitution.
then, the Government and the differ-
ent parts of the State machinery will
be, for the first time, compelled to
take measures for the purpose of
economic improvement as well ag for
giving employment to every indivi-
dual who is unemployed. Well, this
is not impossible also. As my hon.
friend Mr. Mitra hds pointed out
we have the basic Gandhian objec-
tive of a decantralised economic
structure, The tragedy in our coun-
try is that when we started the na-
tiona] struggle, we promised before
the people that we shall achieve a
State, a nation, in which bread and
freedom will he combined and a com-
pletely decentralised State, both eco-
nomically and politically, will be
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established where every indviic ..
will not only have employment, |..1
will also be able to achieva {he v
tural ends of hig life,

But when power came to u~, wi,
in oue and a half or two yeas
Independence, the Governmeci!
India decided to go in a differen:
to establish and strengthen a -t
ture of capitalist society her. .1
this new capitalism came 1o I«
known zs ‘mixed economy'. Al
having this mixed economy g
objective of our national hi'¢ (-
whole perspective of developir .
was lost. Ag a result, through suc
sive Five-Year Flans, we have ron.
brought about more problems vith-
out solving any of the previous -
Now, instead of decentralisatini. ..
have gtarted a process of heavy (o -
tralisation, not only in the econom:-
but also in the political functio: .
of the State. This heavy centin!, -
tion in political functioning and
economic organisation has producis
the biggest crisis foy a very Dbig nu
tion like us. In this regard. we hav.
ignored the advice, the right advice, o!
many economists and  politici.n-
Now, the basic ideal of Gandh i
decentralised political and econon.
life was further improved .
by leaders like Dr. Ram Manoh.n
Lohia, who placed before (i
whole nation 5 concrete, 4 1.V
fledged, programme of deveuop
ment for the country. But everytli,,
has been ignored by the Governmet "
of the time. And today, we are .
with a problem which is very dih
cult to solve, When we look at tic
development of zcience and technn-
logy there again we find that scien
and technology which ought o hu..
been useg ang utilised for bringin
about a new socialis; structure nf
ciety, has been used and uti'ited to
bringing and the poor poorer. A« iw
find, science and technology ha- i
used only to help big business 1ur
big industrialists and we find o' .
that these classeg have captured .l
the economic power through the i

lisation of modern technology unn
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science, Just a year back Indian
scientists held a seminar in Banga-
lore, They made an assessment of
the entire progress of science and
technology in the country and they
have come.to the conclusion that
the present method of importing
science and technology from the
United Kingdom, the United States
o2 Americg and the USSR, and their
adoption has done more harm than
good to our country. The basic point
i that a country like ours has the
biggest wealth in its population. We
have got a very big population and
our first problem is how to employ
all of them, Now to employ this
entire population we have got do
develop our economic gtructure, our
political organisatioy, and alsp we
have to use science and technology
for the purpose of employing the
entire population of the country.
And with proper policy and planning
this is not impossible, Had we uti-
lised science and technology in a
proper way, had we got small mac-
hines which we could have utilised
in villageg and towns, it would have
given employment to all the citizens
of the country. But instead of doing
that, the Government have gone in
for modernisation, so-called modern
technoloigies, creating more nroblems.
creating a crisis in our economic
situation. So, it is not that the ‘right
to work’ cannot be constitutionally
guaranted. It is not difficult to pro-
vide for the right to employment.
We have the determinatign to do it,
provided we go in for 3 new economic
and political gtructure. My thon.
friend, Shri Mitra, was pointing out
that article 19 of the Constitution
may be impediment, but I do not
think that it can be an impediment.
because by making a provision of
‘right to work’ you do not prevent
anybody from pursuing his profes-
sion. It merely gives the right to the

citizens to claim employment when-
ever they find it necessary, But what
is necessary today is that we must
admit that the ‘right 4o work’ must
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be given to all the citizens of the
country, Otherwise, the very demo-
cratic structure which we are now
having in the country may be thrown
out if a large number of people re-
mained unemployed under various
categories. The number of unemploy-
ed is placed variously from 14 mil-
lion to 14 crores. To bring about a
new jsociety, to make the people hap-
2y and to make our democratic pro-
cess successful, the first thing that
we have to do is to provide employ-
ment to all and adequate means of
livelihood to every citizen of 18 years
of age. Only then we can come to a
healthy state of our country.

With these words I support the
Bill introduced by Mr. Jha and I
also support the demand that the Bill
should be circulated for eliciting pub-
lic opinion so that there might be a
wider discussion on it and in a het-
ter way people’'s conscience might
be roused on this subject. Thank you.

SHRI A. P. JANARDHANAM
(Tamil Nadu): Mr. Vice-Chairman,
Sir, the previous speaker referred to
our vast human potential. We have

to tackle the human resources. But -

have we succeeded in doing that?
Mr. Mishra pointed out that his visit
to China proved that they calculate
wisely and that they have eliminated
a very big problem. But here what
do we do ? OQur human resources are
unlimited, But have we put them to
wiser use? The damg that they have
constructed in China, the works that
they have constructed in China and
al] the big projects they have built
with the help of human material—
we all go through them. But here
what do we find? How are our people
being harnessed? Here, again and
again I stress that there is com-
plete lack of dedication from top to
bottom, For 35 years we had our
precious freedom. But what for ? Is
it to produce “Aya Ram Gaya Ram"?
Is it to have slothful bungling,

st
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arrogant ignorance and grand corrup-
tion? Excuse me, I have toturn the
light inwards. We should search our
conscience. How can we down like
this?

Let us see. Unemployed graduates
daily come to me. “‘Sir, I am an M.A.
Sir, 1 am B.A. Sir, I am M.Sc. And
unemployed for 15 years!” How can
I take this mathematics of human suf-
fering ? For those who feel, it is a
tragedy of Homeric dimension. Do
we feel it ? Do we plead ? How
many o: us do so? I know there
are gallant people. I know there are
conscientious people. I know there are
dedicateq people who want to do some-
thing, But their voice is ignored,
their conscience is stilled and
their gpinion ig slighted. These are
warnings, they are portents, because
hunger, need and mounting colossal
unemployment—all . these things are
warningg that we are sitting on
the top of a volcano. These
things drive our youngsters to
tell this. No amount of idealism pre-
aching can fill our bellies. No amount
of dynamic slogans can carry our
masses. Because we have failed to
srovide the basic necessities for our
people. I jnclude myself in the list of
failures

Let us see what can be done, First
we should stop our reckless breed-
ing. We go on breeding. We go on
filling cradles. We go on saying: “God
hag given us children, Fate has wil-
led thus. My father hag 15 or 16
children”, So we go on breeding.
When we produce mouths st that
scale, no amount of agricultural pro-
duction, no amount of industrial pro-
duction can help, These mouths
ravishly gobble up every thing. Chil-
dren in Italy donate for the sake of
our children, But where does the
milk powder go? Where do the cloth-
es that are being sent here go ? How
much loans have we got ? How many
crores of aid have we got? Does every
pie go to the deserving people? Do we
provide the basic necessities? What
are we doing? Why should we deny
our people, our poor, humble,

L v Aavy,
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simple people? Have we give
them at least the minimum Lo
cereals? Have we given . hen
tin sheds at least? Even cows v
pigs of other countries are far Il
better off. Countries before oup vers
eyes, developing nations, have et
en us. Taiwan! Where was it? Koreuo
Where was it? Many nations un
forging ahead. But in many respu.t
we are ace people. We are produiiny
Bakhias, we are producing so miun
people. Excuse me, in this augu
Chamber T need not besmirch i
reputation by rolling out very dirty
things. But, put our conscienc.. U
test. We have to do something. W
have to do something by provehne:
things very well.

My f{riend, the previous speak:,
has done very well in emphes sinv
that the small industries should by
dispersed. Japanese-like, every coltuz
should produce the components in
they should all be assembled in i
centre. Do we do that? Everything th
wrong way, everything topsyturiv. O
course, there are very good prople
Plans we have, the Five-Year Pluns
and so many things. There are ver
good schemes, the Maharashtra sche-
me, the West Bengal scheme. Ou: wal-
den-hearted Chief Minister, MGR. h.
brought the nutrition scheme. Bu!
they are ail flashes. What shouli ¢
do with our elephantine problems’ W:
have to put our hearts to theni. W
have to put our brains to them W
should have a braing trust. Wha1
Roosevelt do after the Depression® I+
lifted America. What did other
people do? They went on. (hwn
was mocked at and other nations werr
mocked at. They are all progrestin:
Israel was a child of necessity. Niv
it has become an aggressor in its v v:
way. So many nations in Afr.. .r
forging ahead, Look gt Nigeirir. '
at so many people. They are -1l -
ing up whereas we are going
and down. Karma Cola, what-tn? .t
all our theories! We go on preavhul
these things. We export godmeir, v
export elephants, we export 3o 1nan
things. But here our stomuachs e

»
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thinning, our waistline is going down,
we are emaciated specimens and_ we
are rotting, reverting to jungle days.
Whether we are going back to the
tree-tops, 1 do not know.

But something has to be done. We
have to get down to brass-tacks, plan
very well, plan things suited to this
ethos, this land this soil. Then alone
can we progress. What things, I leave
it to the Elders. Thank you.

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Honourable Vica-
Chairman, Sir, I am grateful to our
senior colleague, Mr. Mitra, who has
so pointedly said that when we talk
of the right to work we have to ex-
amine the various systems where such
a right is guaranteed. Now, except
for the two countries about which my
friend has already referred to, the
conditiong under which the people
were made to work, the conditions that
were prevailing at that time when he
visited China and, Sir, with your kind
permission I may elaborate them.
‘When you work under a dictatorship
like China or Russia where there is
no freedom of any kind then oniy can
you ensure a right to work of that
nature. And mind you, Sir, there also
they have said that the payment will
be made according to the type of work
one doess. It does not mean that every
man in China or in Russia is being
paid the same amount of emoliments
as the other gne. There is always the
consideration that if a man is dving
some lahourer's work, he will be paid
according to the labourers’s scale and
in other ways they are being paid
on the basis of the work that is being
done. Now we can look back to our
background. We are not working in a
dictatorship. We are working in a
democracy which, I may say, is the
largest democracy in the world. The
founding fathers of our Constitntion
made certain provisions, In rart III
of the Constitution certain furdamen-
tal rights have been guaranteed and in
Part IV, the Directive Principles of
State Policy have been menticned.
Now, if we look at them, it was not
the wisdom pf the founding fathers
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that the people of this country should
starve. They had foreseen that we had
inherited an economy in which we had
to build up our own resources. NOW
when we were made free of the Bri-
tishers, at that time what was lhe ir-
frastructure that we had innerited ?
Pandit Jawaharlal Nehru, who was the
architect of the future of this country,
said that we must make this country
self_reliant, and everybody will wil-
lingly agree that there has been no
going back on that. Kindly look at the
situation in which we were in 1947.
What was there in this country whes
it became independent?

THE VICE-CHAIRMAN (DR.
MATI NAJMA HEPTULLA)
Chair

(SHRI-
in the

We had no dams. Now we have got
tremendous irrigation potential throu-
ghout the country. What was the state
of industry in this country then? Now
this country is one of the first six in-
dustrialised nations in the whole
world, Is it not progress? Is it not

right direction in which this country
is going”? T think some peonle hzve
turned blind on thig aspect, These
achievements cannot be undermined
in any way. Now they say, we must
give them the right to work. All right,
tomorrow the Government agrees to
your request and puts an article in
the Constitution whereby everybody
wile have the right to work. Wil it
solve the problem? Do some heart-
searching. We must consider how this
problem of poverty can be salved.
This can be solved when you harness
your resources, when you put jyour
population to work. How will you
guarantee work to a person who doees
not want to work? What is happening
in Maharashtra? We had one up-going
industry, that was the textile industry
and we were exporting textile goods
and earning foreign exchange, Now,
who are the people who have made
the people not to work? Do they want
any guarantee to work? Do they wznt
an article in the Constitution for the
right o work? ™That js not required.
All that is required is the will to work
and if anybody has got the will to
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work, then there is nobody in this
country who can stop that person from
working. Who are the people who are
stopping these small, poor people from
working, who are responsib.e for
these people starving in Maharashira
for six months as they are not allow-
ing them to work? They were emplo-
yed but now they are not working.
What amendment of the Constitution
will give them work? Kindly tell us.
There are systems where this right to
work is there, but there work is taken
on the knob of the shoe. It is not by
shouting slogang that you get it done.
They are cdragged like catile a.ong the
footpath and made to work. Wher
they compare China with India 1 aw
sorry to point out that they are living
in a fool's paradise. India is 4 free
country. It is a country of Mahatma
Gandhi which does not do violence
even to antmals, what to speak of
people. We are developing as a nation.
We are proud that this country is
developing in the right direction. We
are planning our development, But in
the three years when there was no
planning. That has upset the whole
thing. Today you want that this arti-
cle should be amended. But the prob-
lem of this country cannot be solved
in this way. We must put our hearts
together and lend our support. On
many occasions we have seen that
even when the Government tries to
bring forward something in favour
of the people, it iz heing opposed. This
is not the way the country will rise.
We have fo do some heart-searching.
No amendment of the Constitution,
much less an amendment for giving
the right to work, will solve the prob-
lems of this vast country, where we
have got multiplicity of religions,
where we have multifarious problems,
where we have diversity of languages.
People are not putting their energies
together. Have you ever heard that the
only role of some people in this coun-
try is to come to Parliament and op~
pose the Government and shout at
the top of their voices that the Gov-
ernment is not doing this, is not do-
ing that? You should put forward sug-
gestions to meet the challenge, how
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to feed the people of this countr
how to march along the road to 'mv
gress. The whole nation shouid r.-
up to build this country. Otherwi...
country, however big one leadir m
be can become strong. Take the ¢ o
tion of famiiy planning,

Your resources are limited 1t -
not a rubber-like thing which you v.
expand. The land which Indiu o
got will remain limited. We bhas. .
harness or own resources and in «.
s0, we have to check population. W
tried to do it in 1975, 1976 and i-
These people raised the bogey that .
mily planning is the worst thing W
opposed family planning? We tri. !
“limit the population of this court
You have to do the heart-sea:ci’
Before youy tried to give some sci! o
slogan to the peorle. Bul now -
have to cooperate with the Govvr.
ment. Every household has to th::
about family planning. Even tu.1
and economic circumstances com.!
person to see that his family does v -
grow beyond control. Thig is nol th
monopoly of one person. Evervico -
has to practise it. You talked of e
ria. Have you ever visited Nigern:
I went there and saw that the peo!
do not have two square meals thern
We are proud that we are self-« o
cient in food. We are not imporin
so much of food as we did in vt
The green revolution was a g1
effort. It is not a guestion of wri''n
two words in the Constitution
you have the remedy for all dise
I you are a nationalist, then you hu.:
to have a look at the entire Constit -
tion and wherever the Conslititin
creates impediments jn the devcelo..
ment of social and economic order, 1o
have to bring forward constitutin:
amendments. How many ami
ments were supported py my frien!
Now, they are putting amendment. |
the Constitution. When the Priv. 1* -
Ses case came, they opposed 1t with .
appreciating the sanctity of
amendment. Today, it is a questii.n . -
heart searching. Let us be siue r
Let us be thoughtful about the Tutn:
of this country. You ave habituated
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argue and put things just for the sake
of opposition.

"Madam my senior colleague gave
-very good examples and proved that
.only totalitarian countries in the whole
Universe are able to do it. Are we
going to change our whole system?
They are opposing technology. Is
there any country in the world who
has progressed without technology and
science? You want that we should go
back to the villages without electricity.
Technology and advancement of science
.are necessary for the development of
any country. Russjg is equally
advanced in technology. They are

competing with the U.S.A. Similarly..

China has not advanced only hy manu-
al work. They are also importing
technology from other parts of the
world. Now, they talk about Bengal.
I am sorry to say that you cannot tr:':\-
vel from one corner to another in
Bengal. You will be looted by the
teeming hungry men. Is there any
freedom in Bengal? You should first
scrutinise the facts before you speak.
This is a case in which an amendment
is introduced to earn some sort of
name, asg if he is the only persoh who
is anxious to give work to the people.
This Government has done things
which yoy cannot dream. This Govern-
ment has brought integration to this
country. This country was divided in
princely States. We brought them to-
gether. It was not unified by any-
body else. Today we have abolished
every disparity in the living of the
people. We are going in that direc-
tion. T¢ is the duty of the opposition
to point out the weaknesses of the
Government, but it is equally the duty
of the opposition to cooperate with the
Government so far as good measures
are concerned.

PROF. B. RAMACHANDRA RAO
(Andhra Pradesh): Madam Vice-Chair-
man, originally I was not prepared to
talk on this subject. After hearing a
few speakers, I made up my mind to
make a few points.
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My f{riend, Shri Shiva Chandra Jha
has moved a Bill in which he wants
every citizen of this country to have
the right for employment and in case
the Government cannot provide em-
ployment, it must be made justiciable.
I do not know, of all democracies in
the world which democracy has this
provision. It is g laudable idea pro-
vided the Government and the people
work together harmoniously and the
people alsg have the right type of atli-
tude, initiative and enterprise to be
able to create employment rather than
making the Government along respon-
sible for creating employment and then
giving employment to every citizen of
this country. I do not know of any
democratic country in the world that
does it. It is the attitude of the peo-
ple and the training of the people that
matter. It is the people who create
employment, I do not know whether
it is a right thing to rely completely on
the Government. It takes the initia-
tive gway from the public. Every jndi-
vidual citizen, provided he js given the
proper training, must be in a position
to create employment by his own enter-
prise.

I think Mr. Mitrg has given the
example of two countries, namely,
China and USSR. It is well known
and I do not like to repeat arguments
which have already been made by my
friends. Let us take our neighbouring
country like Ceylon. It subsidises ffs
food enormously. The amount of fin-
ancial strain that this country is
having is so much that its development
itself js stunted. Whatever subsidy or
unemployment benefits that yoy give
can be borne only by a rich country
like the UK. or USA. Which can
afford these. These countries have
become rich by application of science
and technology, by the enterpcise of
their people ang their industrial
growth and so on.

One of my friends mentioned about
population. At the time of our Inde-
pendence, our population was nearly
half of our present population. Had
we taken up population control meas-
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sureg from the time we gained Inde-
pendence, we would not be in such a
sorry state of affairs. Practically no
unemployment problem would have
existtd at this stage. 1 would like to
reiterate that one of the major pro-
blems which we have to take up js the
population control,

I agree with my friend, Mr. A. K.
Sharma, that industria] development
is the heart of the problem. What
kind of industrial development? Not
the major industries involving automa-
tion and robbots which remove pecple
from employment, We should develop
small-scale jndustries. These indus-
tries should be spread in villages and
al] rural areas. There are a number
of hurdles we have. Big industrialists
and multi-millionaires should be en-
courged to give up manufacturing
small items which could be manufac-
tured py small industries for insi-
ance, soaps_tooth paste, etc. because it
hag heen demonstrably proved that
these can be manufactured by small
scale industries sector,

Mr. Bhardwaj has mentioned that
our co;ntry is the sixth in industrial
output. Let me remind him that at
one time it was thought that our
country was the tenth in the gross
industrial output. The latest study
has indicated that we have gone down
from the 10th position to the 23rd posi-
tion. And they list only the first
thirty places and we may soon go out
of the list unless we make avery effort
to increase our gross industrial out-
put. It js no longer true that we are
in the tenth industrially dJeveloped
country in the world.

Now, I would like to make some very
important observations pertaining to
the present Bill.

No man in this country, no self-
respecting man in this country no
well-educated person in this country,
no person who has the capacity, ini-
tiative and drive, would like to wait
for the Government to create employ-
ment gnd to call him to be employed.
Our country is not going to be a coun-
try of slaveg or clerks or bhureaurcrats
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We should develop in our people ini-
tiative to be able to creale employ-
ment anq work for themselves. There
is a Chinese proverp which says—l1
would like to remind the House of this
proverb—that if you give a man a fish,
you are giving him a meal a day; but
it you teach him how to fish, you are
providing him means for his entire
life.” That is the kind of training that
we have to give to the people in our
country so that the people receive the
right kind of training and that train-
ing and that knowledge they should be
able to use in order to be able to
create employmeni for themselves and
for others. Not only that. They
should pe able to employ other people
also in the country and that is the kind
of training that is essential for our
country now.

The jast point that I would like to
mention here is this: I would not say
that we do not have problems. We
have many problems including the pro-
blem of unemployment. OQur country
has produced many saints and savants,
Our country was liberated ynder the
leadership of Mahatma Gandhi. It
has a certain amount of character.
But what happened to the multimillio-
naire industrialists in our country?
Have they been able to have some con-
sideration for the poor? Have they
been able to create employment in a
manner that we can contribute to-
wards the elimination of unemploy-
ment in the country? I would only
like to quote Sawmi Vivekananda. He
said:

“So long as the millions die in
hunger and ignorance I hold every-
men a frator who, having been edu-
cated at their expense, pays not the
least heed to them.”

It is one of the unfortunate things in
the country that the rich people have
np commitment for the welfare of the
downtrodden. The rich are becoming
richer and the poor are becoming
poorer. Every effort should pe made
to bridge this gap and for that neces-
sary training should pe given to the
people. 1 would like to mention here
that if only our constitutional obliga-
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tion of seeing that hundreg per cent
of our population should be educated
up to the age of 14 had been fulfilled
without too much emphasis on higher
education being highly subsidized, we
would have been a different country
alltogether by now. Thank you very
‘much, Madam,

o Qi g qER (SAUMM) ¢
dew a¥ J9<EA, gATR AT 9Ted
T faw @A F W@ Ow
frar 8, ¥ &9 fao &7 &'w@ Far

B

o oag faw Ot g wwraEwEl
QT 8§, JET F HAHA A
Ty g W IT GHIETET HIEaTH|
¥ gage  am@r wr § foar g oA
s gfqum ¥ e § wm
fear & o sy WX agT FTEAA
graer fear &1 g gETO aEaQr
3.

AR dfqum ¥ w@d wgw T@v
¢ wrifes fufagew st § R
dfqum &, @@ T X 43 wfera
Y F A I oW E—

“The State shall endeavour to
secure by wuitable legislation or eco-
nomic organisation or in any other
way to all workers, agricultural,
industrial or otherwise, a work, a
living wage, conditions of work, en-
suring a decent sfandard of life
and full enjoyment of leisure and

social ang cultural opportunities,
ete., ete b

St A gardr dfaum Y § oAy
™ wifewa § e fondr § fr gd
WOF Wl AT &7 frH 37 2
g0 q wiF § ar ad gy @ arn
Yoo frem Foagw ¥ O AW 3
7 ArerEERe & fawr §, §919
# fowre 1 wgt aF f faga o

a —

:‘.n:m

v

aET W AT awre ¢ | anTw faE-
foq Zwr foed safesr Y & A
qgi Y IAGATAdE TF aga 9
Stawd & gf &1 gErwardr i
gre FT faai o wwEr 1 frrd
ar frr &, wifE a9 A WA
FreEfeell o AT & T
T UG NTAET §, WEFEN §, IAE
Tgl TG AC AT § HIX qEETA-
F /T o gg wx @ &
fear wmar & @few St agraled
fawfom 3w & WIS IAH A, AT
A% g, wACweTaEe agd €
wiem ¥ ¥ ogml ugt & 80 ®
ag #g7 wren @ fw 21 ffew Q9-
#fex dawr & A § qwmal g &
BT SRarTet dg ¢ 25 fafaga
g w § A gEA s A HE
qAT I GUE T gL A -
waeTEs & Ay g aW % fAd e
T wweqr WX WA T T
& fir zo gAedT A1 AT F W HT
5 gaTA gdt Guaa qreET &S
FH @ a7 SEF WL TG AT
# TE | ag s Fogg A
M & 1980-85 & d9 & fud
e 7% T@F 15 ¥ 59 A B AWl
o ST TF 49 § T@ M W W
far 2 v’ 31.27 Wfwma s
#ix 73 wrdw vpgae & ol g
g W&t dfWr § ¥ WAT |
So many People belonging to the age

group of 15-59 will be added to ow
Jjabour force,

zodr ag oa1 wear §fF gard g
g v sawr oz faww &
afFr § A a A @ 8
@ & & ™ awewgr & GurEnE
Y w3 o8 Juadim dew d g
faity &y ¥ oqaedar F oM F O
g @t & R og@d @M # W



245 Constitution (Amdt,)

FTFC W gA HIAT  ATCIIATAHE Y
St WisAw ¥, WY qHEAr § IART I
qafiy AT § gF T AT aRT
BHTX 3 FT HIHTL THTT T TT7
26 zad 70 wAT A WIE
TR W F oY UG @ § A%
faeirorelt 8, fome giAmd & faas
T F WL Ir> T avga WA Far
R a4 F FeamEaaz & & ag A
FAT H97 TE ¥ Y eredefaaee
¥ Amfawe @z § T smawar &
& TSy WX A%d £ 1 JacEr Aq9
¥ FIT FT THRT E | UF WA
fet &1/ & ITR g AKX ag A

AN TE § T IT AT A AW

fierr & fis ag AHT THEIT &
19 A TFIT FT SR HL FAFHR
IAF! HHTAT &, @MT F 1 WA
FATL A& & sgaedr g IA e
= faawr ad fear AT @RI § O
UF THe . qI¥ HITHT & Iq HIE
fagm T wX @A B 98 A
ard S dee & 9w faaw A
T Wha F ag TAT FL 1 &g
=G #T gFaT § Atk 39 faaw
T HT QNI | gW T FT WM ¥
weraafet wfaard &1 ¥ FE o
oF 219 W & fag fqaw A &%
#5q | 3R A ag Wt o S qwear
2 s gy g quifes mwaTeTaliE
AN agd T wTAT § F 0 Fma
T ITH ¥ ATET I H OF AT
qEY AT URES  HAAUEIATIE
A | ugFfer  sATETIIRe &Y A7
gE WL AN & wAEfum S9d
§ dgH g3 TF IAQE 97 I WRH
W ogard & ot owmd (ow)
qéf &, a® gg wAETARE  #
guerl ©F AT fmeqr oA faew
FACHE] W 98 fag HEHT T F
Aad G f5 gz a7 weer g e
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7T A FIH fEET qQUA, gEar w19
ferr st AR AR aFQ g A
ST ) F A wg Fwar v g
W FT A FATIATIAE HT O
A Faqra #T frar A § 0
q99 A€l R 1 AT W gASETAERE
¥ A TR FTOr TF agd
FIT ATAYO IF AT FY W, ATAGHY
& A A A {OGRTogAE
FEAT F T THG A THET &
FACTET AT IAST qIE FT AH
AT gY ) T g qGT A19-
wE ¥ fr g7 N s arafasw &
QT &, fagla aaraars &1 g9ar
faard, d3wfars w7 ¥ ARk g,
wWhRmIssNT T § 98 a7 a1
R W fomR it agd g 1 gER
TGt W wrAmEAr g srfad
gEMm & fr gmdr aeFTT frwt
oy il A w3, gEA
20-9Y FIAFA F WA oF favy
©E faar ) 28 FdEw § awrd
F aweAr F W FA F fad e
T E 8T 1982 F Y F WTW
¥ I 7 T AT gwrd U
TOMY § AT w4 § fr § fefew
A9 g  eqriAw Wow EATAEE
Fifad Fnd arfs ST fefeae 4w
T oAIAT U8 ITFATTHE Fiaar
& wrena ¥ wlyF ¥ ufaw geargde
F FNEHIT @ A wm ok
afas ¥ wfier & ST F AT
W owh | ogAfd g v g T
L @ S T ST A AT E,
SAT 77 wro ® & a@r, & S9AT
feF T s g oW gl
FOFIT AT UASTATTE F) TAT
FFT ATIT A wH T D T
Ffemr weer wIw AT wE A
g A% § WitF agg af g T°

AN & AFTY WX JTE aWHIQ,
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[# fio g7 q7.4)

2 Frere quTH HIFE AT F@rdT
& fad fodifesr & fa7s a@a
IS gHEY & @ &1 W 0F ;S
T & 1 g FB A FTHHAT § 1

He can gafford to pe responsible to any

extent,

ik wifee gq JW\|d § & @R
qgE Y ASH &, (A TEH H AR,
18 4 g3fra &, arfem o-fag
g o § 99T FT AFX NF &, @I
qIY § WTITH 0 FIH & & {90
F§ wTgT T FATAT T AR
F HIOE T AWM NAF § I
g wrw qww W sAfrar, sifkat
R TESAT I &, I g o HIATT
e, g e § 5 fusiw g
ag) S g & <1 AF g | A,
3 e orTe Az & S s 3 e
25-30 414 & §4g @ § M IT
foefesy 7 A8 w9 a9 qw S« #
@ R e & #Y S F
%ar & fr e 3 wraT qwre 0§ w-
et W oAix HowE WY EeT ¥
afusior Ao O @9 & o w98
Wi Faegw @R E S d
e THET T A0 9y @y
HIST IR g0 30§ UK qEF a9
aREn gr@agﬂ' Eﬁﬂ'm g
T AW F AT g I A
wHET Y T A &V 9T a1 4@ ag
wr gfr ag wwerm gWd e
fro & wF wga & AT AR
I fedi # gt o, wifs s
e dee R, weEl W@ @
a owEl A R T ogEd A
W giar N afmw o, femr
T WEN | gATT S QW A wgi 9
50 qTEiE AW TOET F7 oA &
i 3" fsmaT ey amu W W
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ff aft frear @Y a1 wg gy
TF d5d a9 AT § §aT §
oot gT AW ofew &, i
Nt S @ § S g s
drgz Azrew w1 amT ot A frer
2\ @@ WX 5 FX A ST AT
¥ ardl # W@ & Fd &,
dfpr  areafrs feafr w1 oo gw

Y qgf T # 1
4rm

WHAINM @ & #8 @l ® %,
Fq37 TG & 9 19, UF @i 95T
X OOF TY W TE F 5
e M TN W@ g dE q

Y, # w § w odA, W

feq e sTeA-fAgan g dn
T &9 aF 9 QT g F qr #
FE AEAT E AT AAY FF A ¢
zafad & Fgdl i—' fF o =A-
TeTEEE Y AWET W9 3} A@
FL QA 7 Y GRTSETET IS W
e dfgE & AR @l TS §
g AR & I, T AEw
g AR aifs gHEr  ATew A9
W 8, FifE g AR i
¥ 5@ 9w 9x f@@ o @ §
Sar e s fF Wodi w1 wRT
T W g AR Sfafer #ifewr
TE W1 W ¢ 9 W #
qaEdl Eﬁ'm'@'%’, ;T gmg—
e A1 g da AW
g1 dfw a1 wdem, @ B
ey | FM ) wlAd
7g wEd fm g awrd-war
aifgr Sar f& fagw ¥ fon o @
§ TR qareew | afed
o ar Frew g fF T § g
/W 3@ Awam wF ¥
FaTTT AgH q H AW F AT
R FR foEm ammid wAer
gt THEWT qHE TEEF £
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M FE AW, FE A TEC F,
g oF WIET aF § awTa-war [
FHRA § ) AT SAFIATERE T W
My T A AT EATR T A9
W oWA T oWy g fw
Faifes wdow 2w ¥ qar g S
gaR W Fuifes a<mw F9ar
¥ W T Weg #rar  ug
TN W A OF AW a9 gAiE
grT i sAfwTg ®T ¥ H g gasEd
g R @ AA-geendae &
NgAq F1 79 991 & AL g9 1A
T X AR FIATAL HI A FH
Foomg WAt wawd fafaw ax
AN AR g g TQ I9F W9
T @ AR AT s F W
Fogd A AU R AT W gE
N W GNT 1 AT F Y AW
A FAFAr § qE ZT AT 1 FE
AT HAT AT S FHFT T QS
q AT WA AHT JEHT ATHIA AT
A AT qA @I WS AT HrRl
ST & A faen Wik #§9 dmr fw
©OS TwWERE #ieHT g feed are
dar @& g, fw @a @ w9 R,
T A g A Ay T dwar fr
az Al £ T @ & T a8 g
@@ g fF T W9 H E A gw
o wand & fawe § @1 ag
o v ¥ fgfssrar o€ 80
afadt a1 f@a Y w©d wdfs
FE OETATAY W, gEIL ST Amed
§ sa% a9 fod wtux 48 qerary g
W et gk fad @ maF-
ww 2fF gd gy @ amd #
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|l g @R g FAr =gy
Wi & FHI F IFEr aETd W
aqr 241 arfgy, s K arwgs ¥
=T R E |

@Rl Farg {gegmard i
faluzem, afqa™ § Haq 51 97 =2,
YEE ? IOET § A st )

ot waifre awmdas ) (TRIAe:)
At sqwwERa . .. (ATE A e
arew fE )

ol geavg Tag gadia (dow) ¢
wa gy ¥ AR |

ot weifoy amduwT (7@ U
awT 2, s8f9a & £ WA A s[or
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o q: Qg qFF 2 AT W
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EAAER’ ) 1 AU A w0 HH1 A G
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glace el W ww aga wwer
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*SHRI SADASHIV BAGAITKAR:
Madam Vice-Chairman, this Bill i»
brought forth before the House with a
view to amending the Constitution to
take up the responsihility of =mploy-
ing the unemployed. But this task
must be taken over by the Government
of India, not merely as directive princi-
ple. The Government must take up
the responsibility of employing the
unemployed. It is for thig purpose
that the Bill has been brought forth
before this august House.

qafht wid Fram § gt (s
wm At vw) W fedr § e
Fifm o faardl Y g A A g

W wetfre amdowe 0w
T SITHRA FT HTA { AN FY Form
&%, Ia FF FANg frer o
qIT HqOw! €% fegmedr g @ w19
§am FTF g

ot ®ed A T 2 w4 R H
I @ E o W gifag, | (s79017)

or afma s @y @ WK
Foar oAz @ Awm ETT
T & g

*Madam, therefore, in the light of
this fact, the amendment of the Con-
stitution has become necessary. It is
not enough for the Government to ac-
cept it in principle but it must also
be fully implemented. The principle
is one thing and implementations of
it is quite another. Here the difference
between the two is the distance bet-
ween the sky and the earth.

Just now my friend Mr. Sukul szid
that he had seen the old Congress re-
port of 1936, held in Faizpur but had
he seen the report of Karachi Con-
gress of 1931 then he would realise
that the independent India’s Govern-
ment’s responsibility was to give em-
ployment to all, that the government
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would take over this task. This was
the promise given to the Indian public
at large. With this sort of promise
given they got the support of the pco-
ple to seek freedom. After freedom
only the probiems of Zamindar's and
their tenants were solved but Govern-
ment has failed to look into the prob-
lem of common man’s employment. It
has in fact, totally neglected. This pro-
blem.

Every citizen of India has a right
to work and earn., This was the pro-
mise given by the then Congress
Leaders. The right to work and earn
was not included in the fundamental
rights, but in the directive princioies.
Hence this Bill is brought forth to
amend the Constitution and is before
this august House. Every Hon. Mem-
ber of this House who spoke has high-
lighted the steady and steep growth of
unemployment in the country. It has
therefore become imperative, that em-
ployment should be given to the un-
employed. The population below the
poverty line too is steadily rising des-
pite the six five year plans. Our coun-
try has fai.ed to check unemployment
and it is growing alarmingly. This
factor is accepted by all the Hon.
Members of zll the parties in this
august House. There are ng two
opinions on this subject. The question
now therefore is how to change this
situation and how to solve the pro-
blem? -

Just as Karl Marx had said “Philoso-
phers have explained the world; the
question is to change it”.. The em-
ployment has increased and we have
accepted the fact. Despite our having
spent crores of rupees in the Six Five
Year Plans, the number of people be-
low the poverty line is on the increase,
No gne can deny this fact.

But our Prime Miatster has staged
at New York that the people of Tndia
are far better then they were a couple
of years ago. There ig marked differ-

*English translation original speech delivered in Marathi.
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ence in the life of the people. I fail

to comprehend what the Prime Minis-
ter has said. In 1930 Mahatma Gandhi
starteg the Salt Satyagraha, the story
of which I need not elaborate. It was
only after’ he visited Orissa that
Gandhiji understood, the meaning of
our country's poverty. The workers in
those days were paid nearly 4 to 5
paise as daily wages. Gandhiji went
on Salt Satyagraha to protest against
this.

Today, it is said that the condition
of The poor people has changed that's
what Prime Minister Indira Gandhi
wanted to say. What exactly she meant
is beyond my uaderstanding.

There is absolutely no change what-
sogver in the lot of the poor people. 1f
we consider the present condition and
the standard of living of the Harijans,
Adiwasis, poor, slum dwellers etc., one
has to go there and see for oneself the
true fact. There is rapid growth of
poverty in our country. The condition
of our nation is becoming worse. I
would like to state here that it was
announced everywhere that malaria
has been eradicated but the fact is
that a city like Delhi is facing enorm-
ous growth of mosquitos and malaria
is still prevenlent in a large number
of cities and States. For people of
Eastern countries poverty does not
depend on the economic condition of
the common man but it depends on
what he cats and wears and where h?
dwels.

Contagious diseases are increasing
day-by-day, Malaria is rampant. Ihe
reason for this is that the people who
had good health and power of resist-
ence to these diseases ten years ado
do not have same power to resist ithese
disease today.

Madam, Vice-Chairman, perhaps you
are aware that in Bombay where you
are living you must have seen on the
streets boys of ten fo twelve and ladies
collecting papers and other waste
material and bundle them together,
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They walk in the knee deep filth to col-
lect this waste which they sell to make
their living. Even their number is
on the increase. Can you deny this,
fact?

Under these circumstances, the (Gov~
ernment mugt come forwarg to help
the unemployed. Just ag every adult
citizen of India is given the right to
vote similarly every adult citizen
should also have the right to work.
Any difficulty arising on this matier
should be overcome, I don't say that
thig is the Government to work, You
are aware, perhaps, that in 1948-—50
when we left the Congress Party we
gave slogans to keep every village
clean. Mr. Kalpanath Rai knows about
it. We gave this slogans with the idea
of bringing about a revolution.

After the world war when we {riel
to get our freedom, students, youthg
ang able bodied adults, farmerg etc,,
were all united for this. Similarly we
should find 3 way out to help the un-
employed. When Maod's revolution
started in China, they started with
labour incentive works. We and Mao’s
China were free at the gsame time. In
1947 we got our freedom and in 1949
China’s revolution took place. In ‘ndia
those plans which we had accepted with
full belief of prosperity have cheated
us. We thought, perhaps, after ftre
Industrial revolution there would be
opening for the unemployed as it hap.
pened in the 17th,.18th and 19th Cen-
tury in the Western countries. We
thought that in India employment will
increase and the poverty would end.

You have your statistical department
and also the Planning Commission. If
one looks at their reports one can
understand that what we invested in
the planning and the wealth that we
created out of that investment hag not
been distributed according to.the needs
of our society.

) wwad A g ¥ afag,
wgrasr . - -

. azifgs amigwy ;. FoTaTy
Gﬁ': qg Y ?{qtqil“ %, Il &1 §

|
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T # wfyw Ffog, @ wreR
g FfFaem)

/

o o faward 1 oga W
g @ & S wiwm gaer anfgd

S| FEAT W ¢ ITTIZIA AGI

g | g

st @y amdawe ¢ g @
®|OE. ... (wwerer) AT STQT

= FweaArs T o wig fgd §
gifan, #@Atg @1 fgfr s g

o aafm amdast ¢ B,
fer % ar Temdd St € 7 Awa
# avelT, AU H draT § 79 F Th-
@1q wgl gar (A?aiw) witE o
ATEAT. . (BATGT) L

Madam Vice-Chairman; this is what
I have been saying, that is what we
invested in the planning and the wealth
that we created is not used judiciously.

Madam vice-Chairman, the direction
the planning has now taken has become
a subject of disillusionment. The
planning of Industries and other
schemes have not proved of any help
~to remove poverty in India. This is
proved beyond doubt. Hence the neeg
to raise this question for the govern-
ment fo help the unemployed., It is
therefore, necessary that the govern-
ment should accept this Bill for amend-
ing the Constitution and include the
right to work in the fundamental
rights.

Wl FA AT G 1 GIT F wrd
e T THA @1 2 F ug g 9
| &1 awe 4l § WSl o §
TR ATT X |, aY SAIET Aver g
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st warfrw amdawy ¢+ ag FT
% @ &7 T wvrg 1 o faaw
2, 3o qarfas & qudt § O aar
g | AT IAN FNG FAUT AGL FHET
g1 g qudl ® F|w A ghar
&gt g e & AUd # depwm w7
TJAHT JAT AT T &

Sl wEAI T ¢ UET HY o
Y Afgd, a8 g7 & foag Mg &, ..
(smaaiw) #rg fgr § afwg....
(saTua) '

 gifmg amiawT . #IGT F14,
fedr ® S &)

warsar, § @ S1F # ¥ Wl

‘g1 fis o W WSROI, TF AR

¥ @ fqum & A S qgw =@ r @
am ¥, zaq 1§ THTT AE HX qwar
fF FUTMY T T=T, IAFT LT,
Fgaag K g faw sraidlea Frfaees
F wg 3 A faeard @ 9w
g, 9% Fg1 Wiy § STy wE g W
21 R WY 7 7 guadr 5 Wi
g whar g

T §aI1A AE WT SAIGT
g & o o= & fawtor =9 & saw
ATAT §, ITF! A0 w7 H g afafaq
9 01! wH &7 AfwI gud
w7 faar &1 Sgaw gaq w@ra fear
g & g3 e & w1w faear |rfge)
T IGA FT R WA §, qAT IEE
AHAATAT F8 TEATAT AT, T/ HHEAT
HT TG gad U ug qAEA HAT- §
IR FOAT d g ¥ Mgm &
UTHIT TFI FEA FL U G qrfaw
warfasy 99 o "iaw wwa fEar
g % w19 F Fiuwr & W@ =T

*Translation of the origin:'al sbeech

deiivered in Marathi.
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FA FC A F WAy FgA AFW
fs wgraw § gemadiE mAE & W
WA A @ E-F A A FE
for ag g wew ¥ a1 A T A
qg @ FATE AT @Y & 1 I"A @riwai
grly, afs fmard Az 7% 3 @
&1 ST W a1 feur g & 9w
QT AT FRA A el aeTT
F g oty §1 A Ay wrAaT =W OH
g5t Fnar A, e @@=/t R
qEAT | g T AL § F(F  FATITL
arzfagt @y faw & 19 30§ ST A
$TH IV TSI, SAG H, @Al §, v
FTA W, w1A I H—IH TG T
FTH AT FT [T GAT| AT IS AT
qamT # Aif qH0 arg-wa =9
TRy §1 =@ fau ¥ oag & @
ff @R 3@ & arg oW &g FW
&7 FTH 7 F | G FT FW T FAT
8 figrdr FY IoMT § ug WA HI
T 3 9T fa=91T 31 39 g
w1 §9da 4 5w fag w3 w1 § wife
a9 IF &1 A7 fSederd gl g
9 J6 ORI 3 & AT H ATTaErdy
T, AT | & AR § a7 WY
@il A AT JTQ a7 T
& ’

sy BTy TG ; HIT FT ACHIT
I w;r fFar?

ot qifed® amia®: gard
FRTT AR MT F1 A3613—4g Farz
. orq fway fag o w1 BT ) W Rl
ST g8 & B wiw 30 T A9 A
@ & ok wa g W, 49 &§ A%
&7 5w fwg ag @ w3,
oY [FA AT 43 &, AT AT FT Q
g7 famr fqmre & &7 g faar
s ag R @ 7@ ¥, gu T AR
ar¥, ;T AN @ W AT & WO
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¥ @w ara § #r fRan W@ A oA
HC @ 1 AE Tl AT WO
g7 € Wi & mar wEw &, o
g% § #udt d Fg 5 419 &=
ww 51 fonegem e %3 3y,
1T FHYT wAw &1 foiermm fea
3 Mgu | 4 " w1 Ffagra w9
¥ FAT WIE | VI T AF W A
"1 fogr o= {391 sa g7 arand F
fu ag ® & W9 ®aT a@ § .
& St =i § gaw qW faar, aRr
fpar ot 3w #Y ST F AT 99 H;
fraw & fg  gd deem g
ST T GHET T g FH & (¢
T & 9%, ACAGTY @ 1T,
FHTH TAEIT T OATES g T 94Y
mmm:%@mgl
g fau dd e faarfe  amafree
wét ¥ 9§ A w fewr oar 1 H
quEar g 1% W 9T A § 8y
o A T 9 HEd g6, A
Tfaza fufaueq A 8, S99 ¥ qm@aw
g g, TH I AR g | auw-
T & A7 Aas qfonm g 99 &
IRAAIAST T FgT, T F K
AgqT & FGAT | AT TATHT FY
ST S A g, %W fow awg
3T <@ &, VAT HT AGIIT § 98
g o g froar T —RE s d
TIW W §, Fow S o §
St q3-fa@ @EF F A § ag o
A & G CATHT FY TH JW

qEqT ST A7 99 &7 UF gion| | -

sl dR WX ag § & afafeser
wEafasy agm 1 anfawr w76E-
AT HHTS ST gATL NI F § 9g
T TR TFAT TR TH AL AT GO
I W | TER A & TEr
WhT FEW 1 S F A § ag q
43 o & F FT AR T/
& @ % far @ fAg g A aran

T
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Tg & a1 Efoe gade MR oS
@y afafera qadie g O
qra-a1d I 9T | I ¥ AW W
WIS FT  ATEN ST |

W E AT AT § ATy A

arfE<E 3w § I @ W
ATH] FT AT F0T al I9
AW FT AFAE GO AT A TG AW
# fog wmeEz R W T AR
faq  wmrwz @ 1 T fog #
wrgar g fo ot afqam qwnea fadas
AAT AT OF IgH AT A 1§
aefewr & @ &1 g9dT FT E AR
WX WA AL W gAE g oar
AT I % AT | TR & fau
Igw Fefeeer § fadr g <ist @7
FGE FW J § AE AT AL g,
S AT 9 AN F T TS M|
& ZueY WY o gAY arfe @ AW
IR FHEATAT FT TFHEAT F7A &
o omEwE Sum Fav B awy §
ST H g 9T WX AT QAT A &
qFAT & 99 AT TF TH TCH KT A
TEAT AR & 7T 39 fag § 5@ dove
¥ TAYT FAT E |
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS

(SHRI

JAGANNATH KAUSHAL): Madam,
Vice-Chairman let me first of all thank
al) the Members whp have taken part
in this debate. At the putset, I must
say that the spirit behind the Bill has
been appreciated by almost all sections
of the House,

= fod ez ar (feg) : Wew,
§ 9w q, 0% 9= fafree aww
a9, ag T¥ST A |

AN (T HWRA  FrAAT
giqemt) @ W, @A F|@ A
M Iq9 F F@ AT JAG
He is intervening,

SHR1 JAGANNATH KAUSHAL: )
am also gppreciate of the gpirit with
which this Bill has been hrought for-
ward. But before 1 accept the Bill,
or I even accept the idea of ciiculating
it for public opinion, let ug analyse the
Bill, because in my submission the dis-
cussion has proceeded much beyond
the scope of the Bill. The scope of the
Bill is very limited and let us see whe-
ther the Bill, if accepted, will really
solve the problem which the mover ot
the Bill wishes to golve,

Now if I could draw the attention of
the House to the Statement of Objects
and Reasons, then the mover himself
has saig that he wants to guarantee
the right to employment and make it
justiciable, So this is the whole prob-
lem He says if the State does not give
employment, he will go to a court of
law and will get g mandamus from the
court: You please give him employ-
ment, Now before such a writ of the
court becomes effective, the State
must have the resources to give em-
ployment to all adults, This js the
object with which Shri Jha has brought
forward this Bill. And the alfernative
which he has suggested is that in case
the State is not in g position to give
the job, then the State should give un-
employment allowance,

Ag Shri Bagaitkar has said and
everybody has said these are laudable
objects. Since the day of freedom we
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are trying to do this, Whether we
have succeeded, to what extent we
bave succeeded, whether we hope to
succeed fully—these are all matters
which have been debated. But the
question is, can we give such a right to
the courts that they may issue a writ,
which writ may not pe honoured, the
writ may not fructily pecause in order
to make this Bill effective, first of all,
as has been stated by all the Members,
the society should be in a position fo
create that employment which will
Satisfy all the adulls of this country.

Today we all accept that the State
is not in a position to accept it. 1If it is
not in g position to accept it, then to
make it 3 justiciable right, in my
humble submission will not be correct.
Now the magnitude of the problem is
known to the mover glso. The mover
knows although probably it is known
to him partially, but during the debate
it has peen told py so many hon. Mem-
bers that it is a problem of great mag-
nitude.

Now, a Financial Memorandum has
been added to this Bill itself. The
Financial Memorandum says:—

“The rough estimate of expendi-
ture in respect of citizens living in
the Union territories is approximate-
ly Rs. 70 crores. The expenditure
likely to be incurred by the State
Governmentg on this account cannot
be estimated at thig stage.”

He says that only for the Union {erri-
tories the recurring expenditure will
be to the tune of RS 70 crores per year,
but regarding the States he says he is
not in a position to give the figures.
The hon, Member who just participat-
ed, Mr. Justice Mitra, said that proba-
bly the expenditure will be tg the tune
of Rs, 18,000 croreg per year, Now,
let ug understand is our State in a
position to just pay unemployment
doles, that till we give him employ-
ment we will give him so much unem-
ployment allowance? Is the State re-
ally in a position to give Rs. 18,000

.

[ 6 AUG, 1982 ]

Bill, 1978 262

crores per year as unemployment al-
lowance? If not, then I would request
the honourable Mover to consider both
the aspects and not press for passing
this Biil, because thig Bill ultimately
is not going to solve the problem.

The problem is econcmic, the pro-
blem is political, the problem is chang-
ing the entire structure of the society.
This ig the problem which hon, Mem-
bers have almost with one voice &ebat-
ed. Now I will again revert fo what
my honourable senioy friend’:“Mr-
Justice Mitra, has said. He says, we
require a restructuring of the social,
political and economic structure of the
society. This Bill, according to me, is
not meant for that purpose. It has a
very limited extent and that extent
will not provide jobs. It will only
provide an opportunity for that unfor-
tunate man to lifigate. He is unem-
ployed and we only provide him with
an opportunity to go to court gnd fight.
He has no means at his end. We want
him to litigate and, after litigation, he
will get 5 writ which will not be ho-
noured, whicp cannot be honoured.
Therefore, the sole point which we
have to consideyr is this: The spirit be-
hind it is gcceptable. But again, the
right of full employment, except in two
countries—but Mr, Jha mentioneq an-
other couniry also—is not fully gua-
ranteed in any State except the States
which are under dictatorship or are
Communist countries, And there, the
very basic thing which is missing in
our country, is that there the entire
resources o the State agre vested in
the State itself. That js why Mr. Jus-
tice Mitra wag at pains to read from
the book of the writers where they
said, where the entire economic resour-
ces vest in the State, they are only
worked by the people. Where the re-
sources are owned by the State then,
obviously, the right of work can be
guaranteed. But here  not that we
have done it, put Parliament all
through has accepted mixed econom¥
for the country. We have accepted il.
We have not chosen to nationalise all
the resources of the State, Tomorrow
if the will of the nation is that the en-
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tire resources of the State will have to
be nationalised gnd there has to be a
totally different type of society, a total-
ly different type of Constitution, then
again I would say, as the Constitution
stands today, as the Constitution inter-
preted by the Supreme Court stands
today, there things are not possible to
be achieved py this solitary amend-
ment which my hon, friend, Mr, Jha,
has prought forward,

SHRI SANKAR PRASAD MITRA:
 But according to the Supreme Court
you have to Zorm a Constituent Assem-
bly.

SHR] JAGANNATH KAUSHAL:
This Bill is not for changing the entire
structure of the Constitution. This
Bil) is not for changing so many ideas
underlying the Constitution. The Bill
" is only to make this right a funda-
mental Right—justiciable.

Theretore, it has been a highly ins-
tructive debate, 3 debate of a high
order, where the entire economic poli-
cies, the political structure of the
country gnd the economic structure of
the country have been debated. As 1
said, it is of great education to any-
body who hears this type of debate,
but we have to confine ourselves with-
in the four corners of the Bill which
has peen brought forward. According
to me, the Bill is nol going To give
employment, The Bill is only going to
give an opportunity for filing a writ
petition in the High Court, which
means an empty litigation. That is
why I say that I am not in a position
to accept the Bill or even to send it <or
public opinion because we know what
public opinion is; it is what you people
are saying. I can accept what the
hon, Members are arguing about, but
as I say, that is argument gn the basic
principle on which today the society is
not in a position to go hack. We have
accepted mixed economy, we have ac-
cepted planned economy, we have
started with plans and now we are in
the midst of the Sixth Five Year Plan.
So to say that the Government is obli-
vious of thig js not correct. Those
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documents are public property and my
“riends have read these documents
more than once. The policies and
programmes in the Sixth Plan have
been debated and accepted by Parlis-
ment. A number of schemes and a
number of gteps gre contemplafed and
they are being followed.  Somebody
may say that they are not being fully
implemented. Somebody may say that
they are being partially implemented.
But I would repudiate this charge that
the Government has no will to create
productive employment. May I read
only two or three or four broad
schemes that we have adumbrated.
Now the first is, generation of increase-
ing employment opportunities in agri-
culture and allied sectors tHWrough
massive irrigation programmes with
a high component of minor jrrigation;
improved gvailability of agricultural
inputs, specially for small farmers.
That is one. Number two, extension
o< the Integrated Rural Development
Programmes to all the blocks of the
country. This has already been done.
About 15 million families would be
benefiteg during 1980—85 py fhis pro- .
gramme and brought above the pover-
ty-line, Then there is development of
fisheries. Then the National TRural
Employment Programme would cover

all the blocks in the country and pro-

vide wage employment, parficularly
during the slack agricultutural season.
About 300 to 400 million man-days
of employment per year would be
generated by this programme. Then
there are Plan allocations for the
small scale gnd khadi gnd village in-
dustries sectors, which provide the

* largest number of jobs in the rural

areas. I need not read all of them.
They are all part of this Plan docu-
ment and each one of the things men-
tioned in the Sixth Plan has peen
accepted by Parliament affer debBate.
Now, surely by this debate yoy T8
ask me to change the entire Plan.
Moreover, I am not the person who
can adequately represent al} Mifs view
because the scope of the Bill hefore
me js ‘highly limited. Terefore, 1
would humbly submit to the hon.
Mover that he should not press for ‘its
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acceptance because it is incapable o?f
enforcement and it is not going to
solve the employment problem. The
employment problem will be solved as
we are trying to solve it. Another
hon. friend, Mr. Kulkarni, has said
that there is nothing wrong with the
schemes which we have formulated
that the schemes are good, that these
are the only schemes which can create’
more employment potential. But he
says the implementation is not proper.
One can say s0. We are ftrying to
tighten the machinery. The Prime
Minister is so keen that she is having
a monitoring cell everywhere. She is

. writing to the States and she hag culled

out the main features of the plan in
the 20-point programme. So, the jdea
is that we are very much alive to the
situation and we want that all people
should have the right to employment.
But Mr., Kulkarni was right when he
said that giving doles will not help.
This has been tried in some other
countries also. It make people lazy.
It makes people ultimately to come to
a situation where they even lose the
wil] to work. So those doles will not
help. The real help is what we are
trying to do, that is, to create produc-
tive employment.

 And it is totally not in the interests
of the State tp give unemployment
doles, pecause that does not create
employment. Therefore, I wil] not
elaborate on this argument, because,
according to me, the scope of the Bill
ig so limited that even by accepting
this Bill, the real problem which the
mover wants to solve, will not be solv-
ed. The real problem is that we try
t6 implement the Sixth Fives Year
Plan. Tt is true, population is grow-
ing and with the growth in population
we creafe more jobs gnd again more
births take place. So, the population
has to pe controlled and it has to te
an all-out effort from all sides. And
one thing more. Again I quote my
friend, Mr. Kulkarni, when he says,
why blame the Government alone?
All gections of the society are playing
their part. People are inciting strikes
beople are inciting to create communal
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tension, people are ynfortunately not
bringing apout that atmosphere which
is needed <Zor a planned development
of the society. So, each section of the
society has to play its role and mere
acceptance of Mr. Jha’s amendment is
not going to solve the problem. I
would, therefore, requesy Mr, Jha to
withdraw the Bill, but if he does not,
then, it is my painful duty to oppose it.

At 03 = |y 0 SoEwTERE
wgredt, ™ amT fadaw ax #0e-
FAOG 20 GeI AT g1 Fgmafrat
g A § | FOE-FOE I
A JIEAT  ZqHT qAgA A
afz fadt axg #1 Ty v fgafeame
off 1 IgM W g w7 5w faw
F G AT q9S! § HI UTT 78F av
o, TCET gAFT THT FTAT &7 g |
Fg T AI9T 48 ¢ fF @9 ¥ qHer
guaa fear 81 WA AT w7 f
g At Shesa af & @R
qrg fEmaT T e 1 SRz AR
qg SCAT L AT ¥ A AQ g
Wi gusw § A A o ag W
7 fF @ fadaw & gaar @
fegrafar #Tm 3w, gwst ar-
gt &1 s FEr oS
foas foo =R gar faa off faar s
gr fowrvm faar 1 SR sreaTe
g1 f& @ foa & fau g aad
# fogeafor s @) §F 3@
FgTT Argar g e s faar ofr & wiwd
3T TP fF 9% fao g 18 g
FUT BT A & TN 1 IR
7 feam@ 500~ &5 7™ I/ =
Faar § 1 ¥R feama 3 200. 00
To g Sfwa g fyay «
feeell § uR  ANEL H FW FW W
frry §, <1 &Y, e @YWy fay wig
i gH 15 @ AT 16 @ FAT WG
F T 1 18 AT FAT
Ty A FT | gAr W F feaw
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AN AFL E AT AR ATHS F9T FgI
¥, JUHY I W 3G HIT AT THTC
T 200/-% ufa Arg ¥ AT AT
ATT I FH GIT Z a7 ITH 15 91 AT
16 @1 FUT TI¥ F  TEI RV |
foa a@ ¥ "o & T @eE A

Far a1, 9@ a<g ¥ 7@t 9¢ o Frar,

ST qFATE | T FA S AT TG
Fgr 5 z@q  HEWMww g o,
A quA F A AT | G gW AW
FX AT FY 7S AT R F A1 FH
fedy Jar 7 fodY wfagaw § 98 wama
qe T8t fear &6 gasr e faa
e TWANEA AT E ) Fw
TFRX &K HEAT @Y F, ofFA
g AR TAE, HAFR FT g
T @ o | fed W e
H 3G WFX F FEA(T AE @1 MW@ |
gh, st Aiwe a% o= &1 ara gt
W 4 1 |18 a8 feqrat e woe
a1 T IR FT A AT AT, § @ 59
Tq AT & ATH QAT | FEA
1 wags g § & ad ard ard
HIA WITT O GG FT FTAFA A0S
1 FAIE TATIAIE AT 419 &7 g,
q(Z qg AT T AT A gY, ST g9 A
gy T

graw srgRer fagr fF g =g
of@da &w@r  gen, eReEfas
OIS W gg W g 1 ogl AR
felgs 9T a9 &1 FeAT & ar
qg 1T 98 ¢ fF 3EE  mrarer giey
g F gmy £ g #wf|, @R
fegigsr o afz #iwwr wfgw< g
T A T WTETAT § FERT T
asa § AT afe ag  ofcfeafs agy
g, wonrr 1 W, gy ofdferfa &,
qrv faar sta 18 gHIT FAR
A MTIH & T § a9 ar Hrowy

[ RATYA SABHA ]
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FE TTUFT  TEI e 7 9 3
# fau & waar § grevmafowedt &
wg, ¢ Taas AgF gwm | Afew
feafds &7 q19 99 wdr § @1 9g
39 G W 99 ard  gwf| g3
Fao1 a1, fogEe ft 9, o @

‘g1 GINT WIS A9T g v v

fer WA g A 9dw fh gt
A § NS gEAT AT | 9 Af
& =g usrartfes arfeelt =@ ar
qg W aqfefee www &
f® T F@iF I TR F,
after FNE § IR oo arfei &
7§ gg ad @ B o g
F AR AT @E A 4y feafifn-
e & WY 7 6T IS g, Oon-
Iz T AR I { § Wifee amsare
faearaTe, WATWEIE fovaratg & ol
§ g T ww, 09 ) faedt
1 afEw SRR wE B AT
gATY BT W, SAF IITET AR
iy § g A gafog g qu favag
§ f5 £% 997 ¥ 137 IEF| g NI
qrax FT 3, A AT T F1AT AT
gardr  ATIA S & TR 1 &y
arosr WY 4g  @1q afEdT s
gwrT, g9 AT FWT agr &1 wigw
f& w9 & F AT E v oAl
20-gd1 FTA%F  afz IEH NE g7
g, s gz WY §¥ g a1 SWE @iy
FA-TATSAE  &eq g1 oA Arfge
g gor AT Ag ger 7 a4 qfi
I g, FUEN gl qr Ay
grit, AT-IFATEHT T GTAT ERI
qr AgF ENT ? |19 FFAT WTEY §
f&  20-gal F1EFT F AT HA-
FIAATENE A AT, AT o Y o
gghr uw wrsfed wfwer g, Iawr
AFT TW IAT AeT § 0 afE mrw
g0 ¢ 5 7 a7 NN €W ar ag
wE % | WT TR ArfEA T @
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fF 20-geft FTAWH B W 2 )
ZHOF AT MIAFT 99 fF eqars-
qz  fyer, #fg ag AEw ATTET 2
s aw T uw for g wfee gar
oy grn foad 3w ¥ sOady WY
et o gagrelr o ghh, qw H
FA-ZATSAE FET O, WIEW  F
garfas g ag Afsw gl =
9T 997 & fAu guwl  FeA-waw
FA9T eMT | Fga F 9g § fom
9T HI9ET WP FAT A1, =¥
Cogmsr & fAw o AU fagas ag

fafgds & zg =99 3% & T
g fsr 9w fafwde 30 @
fxfawent orad gar  faar, sraemr
gerygaTe oY f@ar S@wr 0 70
FOg & T, 1500 HAT wgar
g ar Fr owa. faegw @3 frwmw
¥ T TG ®T ¥ @EAE I R 5
gva 5 ga WIS T S FA1AE 2,
S FOwWA ¥ OH g @l ;T oWy
s & qEeTme A8 6
qET | IT IS F HTHIT G FL
T woAr Afagi & AarfEE 9w
weq T I O, qF IT UEWE-

€W FHE MWT 7 TE W wEeeE

KT | IF FFT ATT Iy A1 FTTET
qATHa HIGH gaT fF Y g7 @war
2 et oF F AT Hagy geaTgar
oaT foF g AR | T g
e frw oy wmd f@arw g
affr g AaTIt ¥ uE #ER W
FARTS GAeqwT &T &7 | [
IO gfm F1E, $S3@ FIE IW
T o ¥ W F gma s
FTAaTfere FY TR TG g I AFAY
¥4 ogE T g AR A T
THIY A waT Y A Y gE ] -
CARUII- S L - A K
TR #T STy wTAgif & QY
g5 & afew wwaT FT TG @

‘[ 6 AUG. 1982 ]
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T ag BATST W & | To ;Ao
I FEw 9 1 q9few SF q o

Ao @ Ft Farar | qfeq S &7
A AT TOHT § SEN TF W9
faar oir g1 f& @@ 1€ FUFIT
TR g sl S @, s
g9 wgl &1 wl & g oA
T | TR U e femr, die
AT~ I(E ¥ AT {GIATT & FgT
& 37 ar on g @ afsw A
nAag & 9 faggrax Aifag 1 g
TG AT G B TS | FeA T HAAT
g g fF g5 =&t 1 f w ar
ot afe mwTs F1 foerEe gl g
afF ST 9T gsma e,
frferrs ax gwem fear, a&0 &7
TR AT, g OF §IW ATGH
afee &1 e §gF 1 arg g Afew
ag Fear fr &g mewEr 22 fFozw
fem § T WEIWETE §9 WO
F§  Gar faw T wew ¥ A0 gem
ooy ag & siv ff &9 & aw.9-
Ug HT FICAT, ®ATSIIE AT T
w0 Frg wEffes wEdr ag
T o v ooy fwowm e w®
§ &9 ¥ Y guISEIE g S |
AATHATE 36 WIS H ATH1 & Sad
qga ° TRTAE g WlwA HER ST e
gd I EE ST UTEH gEar
FET & AT FAH! AT TGAT § H
mfgwar-anferar T F aga A<
FUIE HTFT FEG TIUA T
¥ dAfser R gl swEdl, gEer
TOIA  ENTT | A g %g W<
gw #® fedmew @ §em
aumaT g war S gw fagww & any
S 7t afew a=w F @1y WY w9 TETE
T W wRE | FW fafoew &
JroqT 1 I[WMH 50 wlrma FT
TR T ¥ AT @ & | "I <E
¥ wevfe imgar g0 foaw
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A AR T TRT T E ¢
50 Sfame oW FAgH F AFW FF
e & fawg ! 3FwT AW R &7
afsrT & 1| Y T1e 3T w7 wfewr
¢ afpr gm At #e e #
15 a9g & T @ 9w waed §
T 9 Afgwre ¥ Ffgw W€ &
qgd § AT oA AW AE S E |
v Tregdfa & qAry § ofF feer
giz Aftfear it 1 7g Fragfrew
ARYRIT FT 7qAa g &) g1 g fim
F7 & fAEhio % g ATom A
W AT ¥ S AT AT AFEAT
A ¥ KA § A F g AT AITHT
A FATSIATT FE1 8,  HTIHT BT
FUSY  FT AT AL &, UTTHT
I AW qE FTEAEN AT A
st oweers & sEwr fPwarfeam s@
o T &\ wrowT smaw @ faws
TR F 19 9T iR, qare-
gra e T i) 917 &, @ FIeE
Y FTONEN, % HAUEEY, Agd
& T1F ;1 JOW TAH | OToEr
agi o grfafessr quad g 3%
o dfrrge 7t § ok swAfEE
Furadr A g\ WITRT 9
oTT AN FT WAGS g WIT AT E
fa = @ar @ nfefa ® i
TATA @ wWIST F AR | gL
wsy  H fag a@ &7 qurs § afY
amy wAw @ | g Afd e
g ozad T @rd WHF Ao
qra &ifog & o wgar £ s fenfas
o g § IEET qEa § F g S
e Afwa & o £ At AT g
fis st Y aqrAE ¥ AT A9IT F
grg AT dow g S F aTge gy
% qaren o g g, afr
AT AT qEE §, ITM@ TS
g ar wrg NfaErEE #X FR 7 )

[ RAJYA SABHA ]
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¥ rgr et feoafed @ &9
WM WA W IR OE FT
;ST HAS BT FT ATAGAT HT9FT
gt T & S sy 3T F faw
qT oY, AT FAAT AgAd WEAT
T Ry, IEH gEE  w A
AEI AT THET WENE AT W OHIOE
facae w9 g1 ygre W FMUAT ? W@
faw az afeas sdife 8% ¥ sRar
W 2E wrom ! oagd & fws
gRY &1 weEw Fawe o
werd ¥ wwWY a3, warad N
F! Foq1e a7 &< & @V gE & | TEET
TEAT T F Sar #7138  fawy F
UIHET &7 9497 99 NI Figifag
S FT AT ar J14 W WA, gEy
HITHT AT &F gdl § !

wWe 6 wE Ty & A
a% 7t & (99) afe me s
FW & faw 9 Sa & a1 § ug
wgmr fF Aiad @w A g1 9
W fau & wa wrar g oy
I FIAT WG AHE § qIER
Frarg & | IHE SR FT GEer
FE FY JE gt g | wfEw

yuweger[e1e (md) Arams
gOATe’ | ¢ W9 SO @W %I F |

i fa¥ WA En TEAE O A
oot F47 WIety grv 8, § ag
FEN  ATEAT E | AAET dga @
fafesat @1 @ € ST W1 AW
T Y & | FEd & dga Heel
aig 2 wafag fawre ar wm
e & qre Afog | saa ¥ famna
F Ay ar FT G AR a9
§ WM AT g | WAdT B wgA
g (q%g w 9) R SEar
T &FAL & L AT AU AET wgAT
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fe AT s Aggae w7 J 1 o
FT AT T T gaw ¥F
HATAE F13qT § Ffhq qFae 6
F T T AR AG G 7
. ZEH FT ear &) fowelt W et
F Qa1 fagas a1 1w fEAn)
off  g@eE avgw,  erdex urfawdar
SECASLEIR LSRRG R TANC I RC T
AT T ErieTT |

IVARToqer [gT0 HiHAl AAHT
gaasd] . @1 qIgg AW &5 qA
“fmar 20

Ht g® wmer o AW wEAT
g § fF 9 N & w9 agEe
di FTI g7 § TR II9H FEAT
qLAT qu, TAFT AT T STIT -

I[N [ MINTT  FIANT
glaesi | ;w1 ATgd AT THHT ATAG
Tw® eI

gd IR

N T T

JATT  qq AT |

SHRI JAGANNATH KAUSHAL: I
am afraid I have already given my
-viewpoint,

Mo amal @ g £4 7

[ 6 AUG, 1982 ]

Bill, 1978 274

W ey WA A w W
g s @ g

AT [qTo WIHAT AIAHY
goaemt] . wgAE A4 T R E
ar g faegr A FT@E ?

sy fod = | § fawst

T A WIE | )

THE VICE-CHAIRMAN (DR. (SHRI-
MATI NAJMA HEPTULLA): Are
you withdrawing the Bill?

SHRI SHIVA CHANDRA JHA: No.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA); The
question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.’

The motion was negative.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): The
Houge is adjourned till tomorrow 11
AM.

The House then adjourned
at fifty-seven minutes pasi
four of the clock till eleven
of the clock on Saturday, the
7th August, 1932,



